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VYAS): (a) and (b) The existing TV net-
work in the country provides TV service
to an estimated 81.5 per cent population
inclusive of population in fringe areas of
the transmitters where clevated antennae
and boosters are required for obtaining
satisfactory reception, The rural popula-
tion of the country is covered to the
extent of about 77.9 per cent. The TV
coverage is further expected to improve
considerably on the commissioning of
various fransmitters under implementation
and those envisaged to be set up subject
to availability of adequate resources and
inter-se prioritiecs. However, expansion of
TV servicg in hilly and remote areas has
been slow on account of difficult terrain
conditions and non-availability of infra-
structural facilities.

(¢) Tt is the constant endeavour of
Doordarshan to cover the remaining un-
covered parts of the country by TV ser-
vice. This can, however be carred out
in a phased manner depending upon avail-
ability of resources fo- the purpose and

Inteese oriorities.

Erosion of tapes in Delhi Doordarshan
Archives

3204. DR. ABRAR AHMED:
SHRI P. UPENDRA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government’s attenfion has
been drawp to a report which appeared in
the Times of India dateg 19th July, 1992
under the caption “Priceless tapes rot in
the Delhi Doordarshan archives”;

(b) if so, whether it is a fact that tapes
of som: vintage programmes including
recordings of great artists have been des-
troyed/erased:

(¢) if so, the action taken agaimst the
persons responsible for the loss; and

(d) the steps taken or proposed to be
taken for proper storage and maintenance
of tapes containing importan Tecover-
ings?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING  (KUMARI GIRIA
VYAS): (a) Yes, Sir.

(b) According to Doordarshan the ques-
tion of any erasure of vintage programmes
recorded on two inch video tapes does not
arise.

(c) Does not arise.

(d) Doordarshan have already provid-
ed more space and additional infrastruc-
ture required for better preservation of
important -tapes.
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Representation from the members of

parliament
3206. SHRI RAMSINH RATHWA:
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state:

(a) what is the number of representa-
tions/memorand, received by the Minister
of Joformation and Broadcasting on vari-
ous matters from the Members of Parlia-
ment during the last six months;
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(b) what is the number of letters etc.
which were acknowledged withip 15 days
and what is the number of those which
thave not been replied to finally so far;

(c) what are the reasons for not ac-
knowledging the same within 15 dayg as
also for not sending any final reply within
three months; and

(d) what is the number of officers who
have been found quality for delaying or
not acknowledging the lefters etc. or de-
laying/not sending their final replies and
alsop for misguiding the members of Par-
liament and what punishment has been
awarded to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING  (KUMARI GIRIJA
VYAS): (a) The number of VIP cases
(including references from MPs & Minis-
ters) received in the Ministry of 1&B dur-
ing the six months period from 1-1-92 to
30-6-92 was 1854,

(b) to (d) Acknowledgements are in-
variably sent within 15 days or receipt of
the VIP caSes. During the period 1-1-92 to
30-6-92, final replies were sent in respect
of 1942 VIP references which related to
763 references pending disposal as on 31-12
91, ang 1854 references received during
the period 1-1-92 to 30.692. Ag on
30-6-92, there were, in all, 675 cases pend-
ing disposal of which 338 references were
pendmg disposal for over 3 months. All
out efforts are made tp send final replies
as expeditiously as possible. However,
it has not been possible o dispose of all
referenceq within three months as collec-
tion of informatiop from the Media Units
which, in turn, have to collect the same
from their field formations, is at times
to mislead the VIPs, therc hag been no
deliberate attempt on the part of any offi-
cer to delay acknowledgements/replies or
to mislead the VIPs, there has beenno
case for action against any of the officers.

Prosecution cases by RLC, Dhanbad

3207. SHRI RAMACHANDRAN PIL-
LATI: Will the Minister of LABOUR
be pleased to state:

(1) the number ang details of prosecu-
tion proposals sent to Ministry of Labour
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by the Regional Labour Commissioner
(Centrat), Dhanbad for approval and
have been kept pending as on 1st July,
1992;

(b) the details of the prosecution cases
cleared by the RLC, Dhanbad and pend-
ing with different courts of Dhanbad anc
since when they have been pending as
on 1st July, 1992; ang

(c) the steps taken to expedite them’

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR
PABAN SINGH GHATOWAR): (a) to

(c) The information is being' collected
and will be laid on the Table of the
House, : W

Rehabilitation of bonded Rlabour

3208. SHRI KAMAL MORARKA:
Wil] the Minister of LABOUR bte pleased
to state:

(2) the number of Bondeg labour fre-
ed and their debt liquidated during the
Seventh Five Year Plan particularly  in
1990-91 ang 1991-92;

(b) how many bonded labourers have
been rehabilitated and in what manner;

(c¢) whether the Central Governmen
have issued comprehensive guidelines tc
the States for preparing village level sche
mes for rehabilitation of honded labours
angd

(d) if so, the details thereof and wha
has been the response of Statz Govern-
ments in this regard?

THE DEPUTY MINISTER TN THI
MINISTRY OF LABOUR (SHRI PABAM
SINGH GHATOWAR): (a) During the
Seventh Five Year Plan 1985-86 to 1989
90) a total number of 53,530 bonded ia
bourers were identified and freed. The
number of bonded labour idcntified an¢
freed during the years 1990-91 and 1991
92, are 9,972 and 846 respectively. Sc
far as liquidation of debts is concerned
the Act provides that every obligation of
a bonded labour to repay any bondeq debt
shall be deemed to have been extinguished
However, the figure of the debt so liqui
dated ig not maintained.



